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IN THE MINISTRY OF FOOD AND
CIVIL SUPPLIES (DR. M.S. SANJEEVI]
RAO): (a) and (b) Decision has already
been taken by the Government for establish-
ment of National Centre for Technology
Development of Electronic Switching System.
The Centre is being set up as a scientific
society with funding jointly by Deparment
of Electronics and Ministry of Communi-
cations. The activities of the national
centre would be reviewed periodically by a
governing council under the chairmanship
of Minister (Communications). The Centre
would be vested with total authority and
flexibility outside Government norms to
ensure dynamic operation. « The Centre is
being placed under the administrative
control of the Department of Electronics.

Violation of Schedule V to Constitution
on Scheduled Areas of States

SHRI BHEEKHABHAI : Will
HOME AFFAIRS be

5135.
the Minister of
pleased to state :

(a) whether it is a fact that the sanctity
attached to Scheduled Areas of each State
has been violated by not following the
Schedule V to the Constitution ;

(b) whether any review has been made
by any competent authority of Law Ministry
or Home Ministry ;

(¢) if so, when ; and
(d) if not, the reasons therefor ;>

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRIMATI RAM DULARI SINHA) :
(a) The provisions contained in the Vth
Schedule to the Constitution are followed.
No case of violation of the sanctity attached
to the Scheduled Areas has come to the
notice of the Ministry.

(b) and (c) As provided for in Article
338 of the Constitution the Special Officer
for Scheduled Castes and Scheduled Tribes
reports to the President through his Annual
Reports the results of investigation of all
matters related to the safeguards provided
for the Scheduled Tribes under the Constitu-
tion. Further the working of the provisions
in the Vth Schedule to the Constitution are
reviewed from time to time when the
Anaual Tribal Sub-Plans of States are
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discussed in the Planning Commission and
the Ministry of Home Affairs.

(d) Does not arise.

qYHTY FAT &1 JT@T 3T
IJQET FJAITA FHAT

5136. =t @weaam@w wfzgr : F4T
g1 F7AT I FaT7 B FIO &A@ fE:

(%) @ HF | 71T, 1984 F1 THIT
FAT &1 £ Icqrza  aHaAT fradAT 4@ &
fea eraar &1 qrega § gaqnr fear T
IJr 4r; A

(&) T q¥ gq ITATY FAT IJAEA
TFEFl ¥ TAF #1  gaar feaEt g AR
FAF TIETFF FIOT AT ?

" fawm Wl stgafiel, g s,
wrafeer, gaazifast site agiwnT fasa
fawnt 8§ wsq wadt (= foauw Wi
qifes) : (F) 1 ATH, 1984 ®T qIAI
fasrdltasl N 9 Torfaa  swar 1095
Rl & AT §F GHT IAFY TTHA
70%, SHAT SIFIT H AT WY & |

(@) Tseq@A qury fasregx &
qgor afe w1, faaat aaar 220 dwmaT
g, Saar faelt dessiles #f wwwmag &
fao 4 w14, 1982 & a3 T@r AT &

Consideration of Tehsil instead of District
1dentifying ‘no industry’ areas

5137. SHRI NAVIN RAVANI : will
the Minister of INDUSTRY be pleased to
state :

(a) whether the Gujarat
have urged the Central Government to
consider Tehsil as unit instead of District
for identifying an area as a ‘No lndustry’
area ;

(b) if so,
and

Government

the details in this regard ;

(c) the action taken by Government of
India in the matter ?





